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REFERENCE TO THE REPORTED

INHUMAN WORKING CONDITIONS

IN THE RORO ASBESTOS MINES IN
BIHAR

SHRI P. N. SUKUL (Uttar Pradesh): Mr.
Deputy Chairman, Sir, as I was saying I wish
to draw the attention of the House as well as
the Government to a very important matter
involving the lives of hundreds of innocent
tribal workeis at present engaged in the Birla-
managed Hyderabad Asbestos Cement
Products* Roro Mines in the Singhbhum
District of Bihar.

According to the management, 800 tribal
workers are engaged in the work, who do
not know that the asbestos dust inhaled by
them can lead to slow and painful death.
Dust is generated in three stages here,
in the blasting of rocks, the breaking of
locks and the crushing of rocks inside the
plants. h

Sir, the doctor Sunil Kumar Roy, eannut
cure asbestosis. That is what he has said, and
in fact, no doctor can cure this disease once
the lungs have been affected by it. Eighty per
cent of the labourers suffer from the disease
whose symptoms are difficult breathing, pain
in the chest and general debility.

According to the General Secretary of the
United Mineral Workers' Union, Mr. Purrendu
Mazoomdar, 30 workers have already died of
this disease between Janu-are and August last
year and hundreds are affected by it even at
present. Besides, Sir, while the officers and
staff live in houses on the hill top, there is no
housing colony for the labourers who come to
work on foot from far-fluug villages situated
at a distance of 6 to 10 km. from the mines.
Thus, in addition to their very exacting work,
the poor workers have to cover daily 12 to 20
km. on foot. Those who finish at 11-00 p.m.
have to wait till the morning because at that
hour they cannot go home for the fear of wild
animals. Similarly, those who have to work in
the 11-00 p.m. to 7-00 a.m. shift, have to
come to the mines at 6-00 p.m., that is. before
the night-fall.
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According to Dr. P.. A. Deshmukn, an
eminent chest-specialist, at present working
with the Tata Main Hospital, Jamshedpttr. "Of
h four main types of asbestos, chrysotile that
is mined at the Roro Mines, is the most
dangerous from the occupational hazard
angle. The dust cvhokes the lungs, slowly
leading to persistent cough and shortness of
breath. It is known as pneumoconiosis. Once
asbestosis sets in. medical care is not ol such
consequence. The harmful particles call*
.socstosis, leading to heart failure ami also to
lung-cancer, pleural plaques and
mesothelioma, all of which are fatal and
incurable. According to the Harrison's
Principles of Internal Medicine, usually death
occurs in 10 to 20 years due to asbestosis.

The Government mines safety authorities
have never carried out a health surves at
Roro. At the entrance of the Mines, "Use
Respirators" sign is there, but the illiterate
tribal workers generally wort without them. It
is also against the mining law because, Sir,
the :aw requires that the workers must know
the dangers involved in the work. Also, Sir,
there is ua X-ray machine at the Mines. The
medkal unit is completely dilapidated. And
the workers there are drinking polluted water.

So, my suggestion, Sir, is that immediately
a health survey should be carried out at the
Roro Mines. Secondly, regular check-up of
the health of the workers should be done.
And, thirdly, there should be adequate
housing and drinking water facilities for the
workers.
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MR. DEPUTY CHAIRMAN: Now.
further consideration of the motion moved
by Shri Sitaram Kssri on the 26th July.
1982 and the amendment moved by Shri
Suraj Prasad for reference of the Bill to a
Select Committee, Shri Sukoma! Sen. Not
here. (
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MR. DEPUTY CHAIRMAN: Mrs.
Pratibha Singh.

SHRIMATI PRATIBHA SINGH (Bihar):
Mr. Deputy Chairman, I rise to support the
Bill.

T gas 19 q.71qn gigd (Taziv)
dfam 7 &7 ()

qiHaT wfa¥r g
ArToy e 7 T )

(faare)

Sir, I rise to support the Bill. I congratulate
the Minister for bringing this Bill. 1 irst of all
1 would like to point out that the river valleys
were cradles of civilisa-sion for ages and
ages. In fact, civilisation grev up on the banks
of rivers. Espe-

Hooghly River) Bill,
dally the story of *he Ganga Is the most
fascinating one. Even Pandit Nehru was
fascinated by this river and in his last will he
wrote these lines which arc realty beautiful. |
would iite to quote them here:

"I have been attached to tho Gang? and
Jamuna rivers in Allahabad and | have
watched their varying moods as (he seams
changed—and have oftea thoght of the
history, of myth, and tradition and song and
story that have become attached to them
through the long ages and become part of
their flowing waters. She has been a
symbol". . .etc.

These are beautiful lines. Not only (hi Even
in English poetry you come across the lines:

"Men may come and inea may go bat I
go on for ever." Therefore, I am very
happy that the Minister has recognised
(he importance of river navigation. It  is
not only here that it has been recognised.
In other countries also water transport
has gone through many phases of deve
lopment, depending on the needs of the
country. I will cite afew examples.
In USA river transport began as early <is
1782 but had a setback due io poor orga
nisation of water  transport, natural obs

tructions to navigation and shifting the
sources of commodities suited to water
transport. When  water transport is

given emphasis, it has certain meaning, .it
is not just done without understanding the
importance and necessity for it. 6n

The Soviet waterways havs gradually
developed on better footing. In France,
Germany and western countries loo, water
way navigation functioned before - the advent
of railways, and other means of transport. The
best developed waterway transport is in
Netherlands. There, the ratio of navigable
waterways to the population is the highest in
the world.

Sir, the unique and historic role played by
water transport in Denmark is a class by
itself. There, they have combined all the three
aspects, namely, flood protection, land
drainage and water transport. All have
developed together. 1 would request
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(he hon. Minister to consider this. 1 am
giving these examples just to focus his
attention to all these aspects which should be
taken into consideration in future

In Great Britain, the system has seen
upward and downward trends. There, they
have formed a committee under the chair-
manship of Leslie Bowes to study the
economics of the entire system of water
transport. What I mean to say is that the
system has developed in different countries
according to the needs. They have also -
ludied the economics and realised its im-
portance. This aspect has to be emphasised
here also if we want to provide cheap mode of
transport.

The term 'national waterways' appears iu
Entry 24 of List I of the 7th Schedule of our
Constitution. This was done long ago. Mr. J.
J. Suri, expert on water transport, visited
India in 1952 to advise us on the economic
feasibility of operating modern craft on
shallow waters. This experiment was done by
the Ganga-Bhrah-maputra Water Transport.
Between 1956 and 1980, a number of
Committees were tormed to study the
feasibility, navigation facilities, economics of
the system, staff required, etc. These were in
their terms of reference. Two of these
committees were really important. One
Committee was appointed on the 18th
February 1957. Thsi committee consisted of
nine members and

as headed by Mr. B. K. Ghokhale. The other
committee was appointed on the 27th August
1968 with Mr. B. Bhagwati, M.L.A., Assam,
as Chairman. Their report was submitted iu
1970. All these committees have laid down a
number of conditions for the declaration of
national waterways. Many of the State
Governments have also been pressing for this
as the rivers passing through different States
have to be tackled only through (he Centre to
avoid conflicts with regard to taxes,
coordination and other types of confrontations
and how arbitration will be done. All these
poluts have to be considered and solved in
order to mala the system useful. From this
point of view, this declaration of national
highway is important.
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Provisions were made in the Secoud Five
Year Plan for this purpose. If this was not
considered important and useful, why were
provisions made right from the second Five
Year Plan? Infact provisions were made for
two purposes, namely, (1) movement of bulk
commodities from port to inland, and (2)
effective coordination between the railways
and inland uater-ways. Traffic surveys were
done in most of the States. In the Sscond Five
Year Plan a sum of Rs. 142.32 lakhs was
sanctioned and in the Third Five Year Plan a
sum of Rs. 400 lakhs was sanction in the
Central plan and a sum of Rs. 148 lakhs was
provided under the State Plans for Assam,
Bihar, Kerala, Maharashtra and West Bengal.
In the Fourth Plan, a sum of Rs. 8 crores was
provided in the Cen-tral Plan and a sum of Rs.
5 crores was provided in the State Plan. But
the usefulness of the scheme was not so much
emphasised. That is why the money was not
fully utilised and that is why I congratulate
the Minister today because he has taken the
courage to bring forward thi* Bill. These
figures only show the effort made towards the
development cf the water transport system.
By bringing forward this Bill, they would be
able to make transport charges lower as the
cost involved in the inland water transport
system is less and it is |.;ss than the cost" of
the toad or rail transport system, though the
movement is slow. But there are certain types
of cargo in which movement is not so very
important. The only caution that I would like
to give the Minister is that he should see that
we do not overemphasise navigation and
forget the importance of the irrigation
facilities, Irrigation has always the priority.

Then. Sir. there arc certain things which I
would like to suggest for th® kind con-
sideration of the Minister through you. An
inland vessel development fund should be
established on the lines of the Shipping
Development Fund for giving financial
assistance to the owners for the acquisition of
new crafts, modernisation of the existing
vessels and for the mechanisation of the
country boats. The country boats and the ferry
boats, in their design and shape, vary from
State to State. The boat-buiid ing industry has
got a long tradition in
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India und the crafts vary from State to Stale in
their design, in their shape, and in their
names. It varies from "Vellom" in Kerala to
"Bhur" in Assam. In different States, they
have got different names. I would also like to
request the Minister through you, Sir, to see
that seasoned and suitable timber and other
materials are made available at reasonable
rates to the craft industry. This is very
important if we want to develop this industry.
At our shipyards, our manufacturing places,
facilities for the boat-and ferry-building
activities also should be allowed to that we
save monty by not starting the new centres
because we have already such centres and
these facilities Mn be given to our craftsmen
there. Then, Sir, care should be exercised at
the time of selecting officers ;md due
wcightage should be given to the experience of
the candidates in the specialised branch of
inland water transport. This is also very
necessary. Then training of the operators of
the crafts and the dredgers of I.W.T. should
also be given importance. Here I may suggest
that with the training of Lascars for the
Merchant Navy the training of the personnel
to operate and maintain . W.T. can be done
simultaneously including dredging operation.
This can be done to save the extra expenses
that may be spent on separate centres of
training.

Sir, some steps should be taken to improve
the living conditions of the boatmen. For
example, they should be given housing
facilities, mimical facilities, and educational
facilities for their children. We should also
have certain researches made for the safety
measures whenever ihey go out for work on
fh3 water, in the case of boats and also the
other types of vessels. Then, Sir, a system of
documentation should be introduced as in the
case of railways and road transport and these
documents should be made negotiable
through the hanks. This is also very
important. Insurance against loss of goods
and damage to cargo is also necessary. So,
these are the few suggestions that J would
like to give now. There arc a number of
suggestions, put these are my two important
suggestions that J wou.d like to make new for
the kind consideration of the Minister.

Hooghly River) Bill,

Sir, the declaration of the Allahabad' Haldia
Streth of the Ganga-Bhagirathi> Hooghly
river tob be a national water way is a great
step as this stretch is the scene of considerable
activity with people transporting jute, gunny
and other commodities between the ships
berthed in the docks and (he riverside berths.
Our jute mills are spread out along both the
banks and the facility of operation of inland
water transport craft between 'he port of
Calcutta and the North-East of India should be
there. Besides these, other heavier
commodities can also move through boats,
like coal, grain, salt “n I other things.

Then, Sir, the provision of atfviso\
committee and arbitration in the Bill are steps
which can be welcomed. The Financial
Memorandum reflects that it involve* an
initial expenditure of ten crores of rupees,
which is a very small amount and the
optimum utilisation of the existing resources
should be planned both by the Centre and the
States should come forward to cooperate.

Sir, the great advantages in Inland water
transport are interms of cheap mode of
transport, fuel saving, maximum employment
potential of weaker sections and low level of
investment and less pollution, because
pollution also is a great problem Important
towns from Allahabad to Calcutta are
Mirzapur, Varanasi, Ghazir', Balia in U.P.
and Bujur, Patna, Bhagal. pur, Rajmahal in
Bihar, and then it flo'vs to Calcutta via
Bhagirithi and Hooghly. As this water
transport system is going to be operated by
public and private partic. I would request the
hon. Minister to brin” forward a Bill for a Bill
for declaration of Brahamputra-Sunderbaiis
Narmada-Mahanadi. Tapti-Godawari  incl
Krishna Ja identified by various committees
suited for declaration as National Waterways.

So, Sir, in short, 1 have tried to say that this
is a very welcome step, and it should not step
here. But we should try to expand it as much
as passible and we not step here. But. we
should try to should try to encourage the
buildinp up of newer types of vessels and v?e
should try to maximise the use of
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water transport, because at the moment
what is happening is we are getting very
much congested” so far as the railways
and road transport are concerned, and
this will give an additional boost for the
movement of commodities.

Thank you.
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MR. DEPUTY CHAIRMAN: Shri
Sankar Prasad Mitra.

SHRI SUKOMAL SEN (West Ben-
gal): Sii® I should be called now.
Yesterday, I started speaking and I have
not concluded my speech.

MR. DEPUTY CHAIRMAN: This is
not proper to raise it now. (Interruptions)

SHRI SUKOMAL SEN: Yesterday I
started speaking. Today, I just went out
for a moment. (Interruptions)

MR. DEPUTY CHAIRMAN: This is
the convention and procedure in this
House. If a Member has started speaking
on a particular day and he has not
concluded his speech on that day, then,
next day, he is called first. If he is
absent. then, the next Member in the list
is called. He is not called again. When
you were called today, you were absent.”
(Interruptions) You have to abide by
certain rules. There is some convention.
You cannot break the convention. '
appreciate your point. I told you several
times. Do not repeat this point.

SHRI SUKOMAL SEN: Sir, I just
went out for a moment.

MR. DEPUTY CHAIRMAN: There are
some norms and procedures in this
House. These are for the benefit of the
Members. Sometimes, if it is not helpful
to the Members, what can I do?

SHRI SUKOMAL SEN: Then, I may
be called last.
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MR. DEPUTY CHAIRMAN: I told
you several time. (Interruptions) It is
difficult. Shri Sankar Prasad Mitra.

SHRI SANKAR PRASAD MITRA
(West Bengal): Mr. Deputy Chairman,
Sir, I congratulate the hont Minister for
introducing this Bill. I think, he has
rightly said that this is the first time in
the history of Indian Shipping and
Transport that a Bill was being moved in
Parliament for declaring any waterway as
a national waterway. I am glad, Sir, that
nine other waterways may, in due course,
be declared as national waterways. At a
time when road transport and rail
transport present multiple pro-blems,
which are often insoluble, development
of river transport has become a dire
necessity. I welcome this Bill as a
measure which may provide the
lifestream for millions living in vast
areas in portions of northern and north-
eastern India.

Sir, comments have been made and
comments can be made on various
aspects of this Bill. I shall, however,
confine myself only to sub-clause 2 of
clause 5 of the Bill. In sub-clause 2 of
clause 5 1 find that the Central
Government may (a) carry out surveys
and investigations for the development,
maintenance and better utilisation of the
national waterways and the appurtenant
land for shipping and navigation, and
prepare plans in this behalf; (b) make and
open new navigable channers; (c) clear,
widen, deepen, divert or otherwise
improve the channels; and (d) provide or
permit setting up of infrastructural facili-
ties. Sir, in the context of sub-clause 2 of
clause 5 I request the hon. Minister to
consider that the Calcutta Metropolitan
city and the Calcutta Port would derive
from the proposed national waterways
along the Ganga, the Bhagirathi and the
Hooghly rivers, much more benefit if the
circular waterways and water transport
around Calcutta scheme which was
originally conceived by the late Dr.
Bidhan Chandra Roy, the maker and
architect of the modern Bengal, is
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implemented simultaneously as a Central
scheme.  The  proposed  national
waterways and circular waterway have
8.5 kilometres of waterway on river
Hooghly in common. Sir, it is not
possible within the time at my disposal to
give all the details about this scheme, but
I shall hand it over to the hon. Minister. I
shall give only the main points. The
length of this water route along existing
waterways would be 32.30 kms. and
along the new waterways 11.80 kms. The
waterways would carry 3 million
passengers daily, 3,000 metric tonnes of
cargo daily and would benefit in Calcutta
45 sq. kms. and in Howrah 5 sq. kms.
There is no question of acquisition of
lands or paying any compensation to any
one for providing this waterway. The
project would also provide an additional
connecting link at Hastings on River
Hooghly between the proposed national
waterways, namely the Ganga, the
Bhagirathi and the Hooghly and the
Sunderbans waterways. The project, if
implemented, would also remove to a
great extent the pollu-tion of the existing
waterways and improve the sanitation and
environment of a very big area of this city
of Calcutta.

1.00 p.M.

Sir, I commend this scheme for the
consideration of the hon. Minister and his
Department and I do hope that he would
consider it sympathetically.

MR. DEPUTY CHAIRMAN: Mr.
Nirmal Chatterjee. Mr. Sen may speak on
the third reading.

SHRI NIRMAL CHATTERIJEE (West
Bengal): Thank you very much, Sir.

Mr. Deputy Chairman, Sir whenever
any institution or waterway is declared as
one of national importance, that is a
matter of joy for all concerned. For us in
particular, this seems to be quite a happy
Bill The
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correspondence that was continuing
between the State Government and the
Centre actually lasted for two decades
and very recently the Left Front
Government in its last tenure had been
able to persuade the Centre to have such
a bill. One need not be hesitant in
congratulating the  Centre for
introducing such a bill.

However, Sir, in this connection it may
be pointed out that the various expert
committees which have discussed the
question of inland navigation have
suggested not only this particular
waterway but five other waterways also
which can be taken up, declared as
national and utilised for navigational
purposes. The previous speaker has
mentioned about the utilisation of the
irrigation channels around  the
metropolitan city of Calcutta. It was a
participant in the seminars which
discussed those transport possibilities. |
do not want to add to the information
which he has already supplied. But let me
stress, in agreement with him, that even
as a city transport, although it is a slower
mode, it does help. It is a cheaper mode
and has also a non-pollution effect. I am
not as optimistic as Mr. Mitra that the
problem of pollution in the metropolitan
cities would be eliminated by that means.

SHRI SANKAR PRASAD MITRA: 1
have not said that. It may be reduced.

SHRI NIRMAL CHATTRIEE: All
right, to the extent it would have been
added, it would not be added. That is the
position perhaps and that certainly is a
valid point. Referring to the city of
Calcutta, it will not ease the transport
problem also in the sense that being a
slow mode, it will not help the daily
commuters, it will not induce the daily
commuters to utilise that mode in
particular. But that is a different matter
for which particularly we from West
Bengal are insisting on a circular railway.
However, uptill now it has fallen on deaf
ears.
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While congratulating the Centre for
introducing this Bill, even though after
decades, may I mention a few other
things? Even in introducing such an
interesting and helpful Bill, it seems to be
limited by the limits of the approach of
the Central Government in several ways.
May I draw the attention of the Minister
concerned and of the House to these?
First, it seems to be limited by the limits
that there will be Advisory Committees
set up. Now it has not been provided that
in the Advisory Committees, the various
States through which this water stretch
flows would be accommodated.

There is a provision for one or more
Advisory Committees but nowhere in the
Bill is it provided that the representatives
of either the State Legislature or the
Government should be accommodated in
these Committees. I have not introduced
any amendment but I wish the Minister
looks (Into this question. Now, it is not
only there that I want to stop. In the Bill
itself the kind of activities that this Board
would adopt are given, which affect not
only the stretch of water but also the
shore along which the water flows. Now,
the kind of activities that have to be
indulged in are not merely navigational
but there are various others things also. I
would therefore not stop at proposing that
the Advisory Committees include only
representatives of the State Legislature.
Coming from West Bengal which has
organised its panchayat elections and
which has given plenty of powers to such
local bodies in the rural areas as well as in
the urban areas, I would, draw the
attention of the Minister and suggest that
for small stretches the co-operation of
such local bodies along the shore should
be taken into account and such small
committees for various stretches of the
land should be formed so that the various
problems arising out of conflicts between
the shore population and those working
on the river may be eliminated helpfully
by such local bodies. This is a limitation
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which the State Government of West
Bengal has been able to cross but which,
I am afraid, still befalls the Centre in its
non-democratic pursuit.

I would now draw your attention to
another thing. That is a helpful one in the
sense that in the communication from the
State it was requested that initially at least
the financial burden which will be neces-
sary may not devolve on the State. Now,
that is so in the Bill. But, may I draw the
attention of the Treasury Benches and
suggest that while the Centre should bear
the cost and, therefore, in imposing the
fees the Centre % entitled to cover that
cost but whatever surplus would be gene-
rated via these fees may be apportioned to
the States along which the river flows.
Now, that is one point which is not
mentioned in the Bill and, as you know,
particularly after the discussion on
overdrafts of West Bengal, the Plan
outlay, etc., such augmentation of
revenue would bo helping not only West
Bengal but, maybe,' also Bihar and U.P.

Now there is another' aspect to which I
want to draw your attention. That aspect
is, not only should this waterway—once
again I refer to Mr. Mitra—be linked to
the waterways along the metropolitan city
of Calcutta but, through the Bill, it may
be extended to the entire Sunderbans sys-
tem of waterways which will help people
there. As you know, Sunderbans is
considered one of the most backward
districts in the whole of India and there
are special development agencies for the
Sunderbans area, and extension of this
waterway to that area would be of benefit
to the population there and also, inci-
dentally, benefit the navigation schemes
there.

A further point with which I want to
close is that Expert Committees have
recommended that when such waterways
are - declared to be of
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national importance or declared as
national waterways, the purpose should
not be limited to the navigational points
only. The entire stretch can be utilised for
fishing and other purposes also and the
Board should have comprehensive
powers on these other aspects also. And
the last point is that I welcome the Bill if
for no other reason than this, that the
whole stretch has to be dredged. There
are large areas falling within West Bengal
itself which unless dredged will not be
available for this type of navigational
purpose. If dredged, the flow of water
along with a suitable agreement on the
question of the Farakka Barrage may
ultimately help also the release of the
sands which are clogging the mouth of
the Haldia and restore both Haldia and
Calcutta ports which are viable and which
could be restored via this route, with
dredging of this navigational channel, to
their old glory.

With this, I would commend the Bill to
the House.

MR. DEPUTY CHAIRMAN: The
debate will continue.

g3 T FIAAIE 2. 15 IF TF *
fad Fqrfaa 1 Tt 1

The House then adjourned for
lunch at eleven minutes past one
of the clock.

The House reassembled after lunch at
seventeen minutes past two of the clock,
The Vice.Chalrman (Shri Ladli Mohan
Nigam) in the Chair.

THE  VICE-CHAIRMAN  (SHRI
LADLI MOHAN NIGAM): Shri Hansraj
Bhardwaj.

SHRI HANSRAJ BHARDWAJ
(Madhya Pradesh): Hon. Vice-Chairman,
Sir, at the outset I may be permitted  to
congratulate the

Hoogli River) Bill, 1982

Shipping and Transport Minister for
having introduced this Bill which pro-
vides for a national waterway that would
link Allahabad with Haldia through the
Ganges.

Sir, as we all know, an efficient
transport system helps in a big way the
economy of a developing country. In our
country, Sir, we have got a good network
of roads. We havfe also civil aviation
that" has provided good transport
facilities. But Sir, you will agree that we
have not devoted our attention to
development of inland navigation in our
country.

Sir, in all the developed countries of the
world we find that inland navigation
relieves the traffic to a large extent. The
previous speakers have given some details
about it. I would only refer to the fact that
in the United States 10 per cent of the total
traffic is being handled by the inland
navigation system. This national waterway
will start from the State of Uttar Pradesh,
pass through Bihar and ultimately go to
West Bengal. When this waterway
develops, other development activities will
start and the people of the area will be
involved in it. When this whole project
will be undertaken by the Govern- > ment
of India, there is absolutely no doubt in my
mind that the people, that is, the workmen
of that area will be given preference as
against the outsiders. That would open up
opportunities of employment for them.
And then once the development work of
this project is over, naturally all those
people who are working today in the
ferries, in the boats, like "Mallahs" and
others will also be associated in this system
because the bigger mechanised vessels will
not solve the problem of these areas. Sir,
you will appreciate that all those I areas
where this river passes through are highly
backward. And once this system is
developed, we will have to make provision
for the weaker sections of the society, the
weaker people who live there because it is
not that roads are passing through every
part of the country. Roads are distant in
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some places and especially in the days of
floods, you will find that it is difficult to
reach the roads. In those eventualities this
national waterway will serve in a big
way. In areas like Assam, Bengal, Bihar,
Orissa and llttar Pradesh, it becomes
difficult for wus to transport the
agricultural produce and forest produce
from one place to another. Once this
system is developed,. there will be no
difficulty for these people to transport
their produce through inland navigation.

Sir, this is only a beginning. 1 would
suggest that many sueh projects should be
launched at the national level so that this
country will have a network of inland
navigation system. These days you find
that there is a lot of congestion on the
roads. There is also a big queue in civil
aviation. Naturally the aeroplanes cannot
solve the problem. Therefore, this mode
of transport, which is cheaper, has to be
encouraged as against the other modes of
transport. Sir, once this system is under-
taken, the direction in which the Shipping
Ministry has started moving, will g’ve a
big boost to ‘the economy of this country,
if many other parts of the country are also
linked likewise. I would not comment
much on the necessity of such a system
because much has already been said on it.

I would now come to the Bill as it is.
You will find that there are three parts of
the Bill. The first part deals with
development. The second is the
maintenance part. It has been said by the
previous speaker that there is doubt about
the constitution of the advisory
committees. At this stage, it is not the
advisory committee that should be borne,
in our minds. At this stage, we should
consider whether euch a project is
necessary to be developed or not. At the
development 6tage, the Government of
India should be given a free hand so that
this project does not suffer on account of
multiplicity of authorities.. There-lore,
the Shipping Ministry will constitute such
advisory committees as
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would consist of experts becauge
development work is different from
maintenance work and running of this
transport system. Therefore, there should
be no difficulty for us to pass this Bill as it
is. Advisory committees are very
important and at a later stage when this
project is developed, the question of
running of this system would arise.
Therefore, all these apprehensions should
not be there in our minds. Later on, since
this project will run through the three
States of U.P., Bihar and Bengal, the
association of the various Governments
and their co-operation also will be
necessary. To that extent these
apprehensions have been solved because a
reference to arbitration is provided for in
Clause 6 and that is, in case of any dispute
the Chief Justice of India can also be
approached to solve the problems arising
out of all these disputes. Therefore, once
the developmental handicap is over, then
the organisational and maintenance aspect
of it will have no problem. Therefore, my
only submission before this House is that
this Bill should be passed without much
argument and much of apprehension.
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Schedule, they could have then better
management of the national waterways.

Sir, I fail .to understand one thing.
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SHRI SHRIDHARi WASUDEO
DHABE (Maharashtra): Mr. Vice-
Chairman, Sir, this Bill is a very im-
portant Bill and, in fact, it is a landmark
because, for the first time, we are
legislating on the national waterway and
I congratulate the Minister for piloting
this Bill.

Sir, thig Bill, as it stands, is a very
limited Bill. Clause 2 of the Bill says
that what is specified in the Schedule
shall be declared a national highway.
But there is no provision in the Bill or
in the Act by which they can amend the
Schedule or alter the Schedule and,
therefore, if the Act had provided under
this Section a

bility to have national waterways

just like  national  highways. 1 do

not know why the Bill is' restricted. 1
would like to request the Minister to
explain why the Bill is restricted to
the  Allahabad-Haldia  stretch  of  the
Ganga-Bhagirathi-Hooghly
riv

er.
There are other rivers also in the country and
there is a great demand for having national
waterways. There is the Narmada and there is
the Tapti and, Sir, in our areas, there is

" Godavari and there is the Krishna river and in

the South there is the river Cauveri, and
national waterways could have been
demarcated in these areas also for inland water

7 transport which would have gone a long way in

meeting the demands of the people. Though this
Bill is a good beginning, the Government has
missed an opportunity to declare national
waterways in different areas of the country in
which case the Government could have
assumed powers and under the same principles
or laws they could have waterways without
further legislation.

Then, Sir, in regard to the clause on
arbitration, it is said that the arbitrator shall
be appointed by the Chief Justice.  But I find
that even the private parties disputes will also
come there and not disputes between the States
and the Centre alone. There is no provision here
to stipulate that the arbitrator should give his
decision with expedition. We have got ex-
perience of Inter-State river  water disputes and
the arbitration tribunals —" take a long time for
giving their decisions and sometimes they take
years. It is not clear from this legislation why the
Government has not provided a time-limit or put
some sort of greater responsibility for deciding
the matter with expedition. I think this
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could be a stumbling block in the
administration of this Act and in carrying
out the purposes for which this national
waterway is to be created. Then, Sir, I
come to the question of Advisory
Committees.

There are certain interests which are
referred to in the clause relating to the
Advisory Committees. Clause 8(2) says:
", .the Advisory Committees shall
consist of such number of persons to
represent the interests connected with
shipping and navigation and allied
aspects as the Central Government may
deem fit."

I think, Sir, that this is one aspect
where the Government is making a
mistake. In fact; representatives of people
who are affected, who are interested in
this inland water transport, should find a
place in this Committee and they should
have been taken on this Committee. I
think the Members of Parliament or
MLAs or those who are directly
interested in or connected with the inland
water transport system in that area should
find a place on these Committees. I do
not understand why it has been restricted
to the interests connected with shipping
and navigation. I do not mind if they are
taken on this Committee. Certainly, there
are private shipping corporations and
other companies. They should find a
place in this scheme. But why others are
excluded from the advisory committees?
There is no reply and there is nothing to
indicate the Government mind on this
aspect.

Sir, other aspects are already very
much discussed by others. Lastly, I
would like to know this from the hon.
Minister. In the Statement of Objects and
Reasons, in paragraph 2, it is stated—I
quote:

"..Information currently available
indicates that the depth of water
beyond Allahabad on the above
referred river system is not adequate
for sustained operation by large
mechanised crafts."
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If that is the position that the depth of
water is not adequate for sustained
operation by large mechanised crafts, I
would like to know from the hon.
Minister how he expects and anticipates
or has a plan to make it effective inland
water transport system on this river,
which is going to be a landmark in our
country—I do not know how much time
it will take—in the navigation and this
sort of transport system.

Sir, I welcome the Bill.
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SHRI SHRIDHAR  WASUDEO
DHABE: What about the advisory
committe*?
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THE  VICE-CHAIRMAN  (SHRI
LADLI MOHAN NIGAM): I-will now
put Mr. Suraj Prasad's amendment to
vote.

The question is:

"That the Bill to provide for the
declaration of the Allahabad-Haldia
Stretch of the Ganga-Bhagirathi-
Hooghly river to be a national
waterway and also to provide for the
regulation and development of that
river for purposes of shipping and
navigation on the said waterway and
for matters connected therewith or
incidental thereto, be referred to, a
Select Committee of
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the Eajya Sabha consisting of the
following members, namely:

1. Shri Suraj Prasad

2. Shri Hukmdeo
Yadav

Narayan

3. Shri Shiva Chandra Jha
4. Shri Kalraj Mishra
5. Shrimati Kanak Mukherjee
6. Shri P. N. Sukul
7. Shrimati Pratibha Singh
8. Shri Ram Naresh Kushawaha
9. Shri G. C. Bhattacharya
10. Shri Indradeep Sinha
11. Shri Surendra Mohan
with instructions to report by the first
week of next Session."
The motion was negatived.
THE  VICE-CHAIRMAN  (SHRI

LADLI MOHAN NIGAM): Now I will
put the motion.

The motion is:

"That the Bill to provide for the
declaration of the Allahabad-Haldia
Stretch of the Ganga-Bhagirathi-
Hooghly river to be a national
waterway and also to provide for the
regulation and developm!en<t of river
for purposes of shipping and
navigation, on the said waterway and
for matters connected therewith or
incidental thereto; be taken into
consideration."

The motion was adopted.

THE  VICE-CHAIRMAN  (SHRI
LADLI MOHAN NIGAM): We shall
now take up . clause by clause con-
sideration of the Bill.

Clause 2 was added to the Bill.

Clause 3—Declaration as to expediency
of control by the union of Ganga-
Bhagirathi-Hooghly river for certain

purposes
IeemmEne (= sTest  wER
frm) @ &% g7 @vz-a W Far F
TR QEATIET S | M o gAR A,
A §)
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The motion was adopted. Clause 3 was
added to the Bill. Clause 4 was added
to the Bill.

Clause 5—Responsibility for regulation
end development of national waterway

V The motion was adopted.
Clause 3 was added to the Bill.

Clause 4 was added to the Bill.

Clause 5—Responsibility /or regulation

end development of national waterway
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g ¢ fv oz ww feew faei & g
T O\ g & famea o srawa
FEAA AT F ITT FHAT A IH ARG
¥ T FEAG ATd @ T E
Wit ag ®Wa & T wrar 2
afew ga® @rp g9 Fawl aqq aa
2 dar ¥ wowr  FEar
fe &= difer o9z oAl & 1960
¥ ogar W1T ¥% 19822 Afww wmw
A% AT TE AT | IAT A A2
FAA AT AT TEAT FIT HAT TH A
T WARTIT W A7 B AW, HIHIT
Y HAR A I EN e qr | FFT
1 wfafafas s afgy #
O AR @ § | Infag F W
wgm wEar g & .. (wm¥atw)
g gaar 39T fam 2 fw faow
AR AT WM O ZTANIE wT @A
w9 E AAAr agm aw@ q A A
o fasr sawn,  FHra AT AWE
ZT F # aglewm gnit, aw@we a0
HTHEAT g8 ST, S sAAT  HAs
wez famr & ar awwre &1 w1 F
fafesa s afee fF o wafa &
#RT ZW T AT FI AT FLT )
wafem # "oew ag & fF -

"The work relating to the deve-
lopment of the national waterway shall
be completed in the course of three
years."

wfeg 7 8 &7 7 a9 ¥
%I W qg AT AW AT ET ATAL
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wifgn | gafad & ag "W WO
qHA A FAT E

The question was proposed.

st HAT TR WA T TS
wgtem, {9 ®HOA 9F A9 F amg
g faar ar f& wgi as @mwr &g
#1 4 2, 97 WAT AT £ ) WU
SEl d% WA H orEar A & A
2, % 5 mEw W wgr 2 R oANY
g d a7 wifaw wh f5 ag Fw
witefafter @ g wAfar qEr
TAGTH TH WGz A L, AT WA
gma fraas 2 L., (s9%aaA) )

o (Wl wiEdl WA

fimm) - owm wwAr wwE o arf
g ?

o grw wAR : § TAS AmA
T FAar g
Fogamaw (s wrEEl wiga

farw) : g a7 2 fF

“2. "qrz 3 g7, dfdw 37 FF gwEE
frmfafas s=enfm e 99,

waie i

“(4) tf&;';ruwnf%ﬁmﬁ
& wafqr §@ 7 a9 & A
g FT fear s 07

The motion was mbatived.
guawrenst (1 w1EEl WA
) gwm ooz & R
“gz (5) fawaw &1 WO WET
s "
The motion was adopted.

Clause 5 was added to the Bill.

[27 JULY 1982 ]

of Ganga-Bhagirathi. 262
Hoogli River) Bill, 1982
Clauses 6 and 7 were added to the

Bill.

Clause 8—Advisory Committtte

9 qTW NN oA, § ogeE
Far g & :

A T U7 8 H wE WrAdTH
2 f& weargerd w94 awd s
afeq vzarEad w997 ¥ 9 gIEw
giT, =9 97 w41 W@t q wra W
arg ¥® & £ fa s #nm

(swwe@) = a7 7 AT FWA
FAr  Afegn 3aE  srefazdEae
& g ArfEn wiw geEm ¥ =
famr a% =g ary 787 g7 Arfzo fr fedr
%1 gewr ¢ A1 fAdT wvar, g8
IAFT I FAN | IAH  ER0IT
e ¥ 4z 2 & grEeiEa s
3 F@ F far w awE F a-
AT 1 3T & fag T fam
¥ WL g yrAdaw g wifge fw
v g & gfafafa, wsw
gl % wfafafg g swar ®
gfafafa =0 & @ | 77 =7 faa *r
St wam & ®w W 5w faw owr 3Eew
&, waa s qfF @ o mwewd,
AR AFTT TH UTATSHAL FHET FATH
% fag o SWt w1 1 @ HOSAT
geEre A g F g foary am Anr
@A | i g e § ogEaEs
TH AT § EI, WAL AT FEAR T
aq forar s a7 o



263  National Waterway
AUahabad-Haldia Stretch

79 3z guax £ f5 A4 wiaw
S AT Her o 37 F AT IR HIqAT
s 34 g0 war 1 TEEr AW A
I w15 mfa 7@ FrAr wfEm

St |Aem ®A0 o A AT &
U IAC H AMAE JIFF A FAT
fr wamsre afafy qdfqy faam %
AR ¥T Al Wi 9@T A% #Ag
Tzl w1 999 & oAk fafqa wagn
* g framwl ¥ 9w 8, %
a0 F d49 ¥ Fa 979 TET 7 FE,
ag faarofim &

AT A AT A9 IF(A7 ALY &
AFI-~AHFT 34 F1 94 a1 &,
[’ sA—FF7 g3l g fawaim
fgaq 2 f& 3z 73zr fagofim
2 AR T4 1 g fFarT &% )

The question was proposed.

Iqqqkaa (= weS Wiza
) : mia wow st arier a3
el

o1 gTwm 9N qgq TF WE
A 41 | T A . (gAd) )

IIARTaA (A wiEAl W@
Faors) : doitgd a7 oT g q¥ ¥
(sa3q17)

S gIW AT ;A9 ¥ AmaA
| FAE, 99 I3 9T | T AT
FEgA ¥ AR A WAL FTHT AT G
JEATY, a1 IAET w1 wd q@ T 0
§ g T Aeaq wr arfow w@
FAT F 1 ... (s1amA) |

wTgdl Higa
HA ATiTH AT |

ERLICEC B 1}
)
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oAt gewm  wAlT Ay HwnaA
arlom 7 o
Feqqeanw (s wigd g

fama) : 4 qT9 wAE o F AT w1
wr & fag wawm g

The question is:

3. "That at page 4 ,line 39, aftei the
words 'Government may deenr fit the
words 'and of represen'tative; of the Central
Government, con cerned State
Governments and the public' be inserted."”

The motion was negatived.

THE VICE-CHAIRMAN (SHK LADLI
MOHAN NIGAM): Th question is:

"That clause 8 stand part of thi Bill."
The motion was adopted.
Clause 8 was added to the Bill.
Clauses 9 to 15 were added to thi Bill.

Clause 1, the Enacting Formula ant the
Title were added to the Bill.

SHRI SITA RAM KESRI: Sir, .' move:
"That the Bill be passed."

The question was proposed.

SHRI SUKOMAL SEN: Mr. Vice
Chairman, Sir, in regard to the Bil I would
like to draw the attention o: the Hon'ble
Minister and the Member; of the House to
certain importan aspects. First of all, water is
exclw sively the responsibility of the States
But the Central Government also ha: the
power to declare certain water ways as
national waterways by an Ac of Parliament.
After declaration o these waterways as
national water-ways, certain rights of the
State Gov-ernments will be seriously
curtailed
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but at the same time it is also necessary that
these waterways should be declared as
national waterways. So, I suggest that the
State Governments should be taken into
confidence. The State Governments should
feel a sense of participation also. That is why I
suggest that the Advisory Committees which
would advise the Government in regard to the
implementation of the Act, should have ade-
quate  representations of  the  State
Governments, The State = Governments
concerned, Uttar Pradesh, Bihar and West
Bengal, should have adequate representatives
on the Advisory Committees.

Secondly, the Bill has sought to establish
as an autonomous body, the Inland Water
Transport Authority of India. That Authority
of India would take the responsibility of the
maintenance of the waterways. Here also I
suggest that adequate States representation
should be there. Otherwise, the State
Governments will not have any sense of
participation.

Thirdly, in regard to the fishing rights of the
States, in the stretch of the waterways from
Allahabad to Haldia it is to be noted that
hundreds of fishermen eke out their living by
“catching fish from the waterways. After
declaring this waterway as national -waterway
and regulation of fishing between Haldia and
Allahabad, the fishermen may be affected to a
certain. extent, and I would request the hon.
Minister to see that the interests of the
fishermen do not suffer and that the rights of
the Stafe Governments are not curbed. I request
the hon. Minister to consider this aspect.

My next suggestion is in regard to the
execution of the scheme. Here also the Bill
suggests that the financial responsibility for
execution, regulation and development shall be
taken over by the Union Government. That ,is
necessary and imperative. But at the same time
I would suggest that these three State
Governments should be entrusted with the
responsibility
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of executing the scheme. The Central
Government should coordinate the scheme,
but these three State Governments should be
entrusted with the responsibility of executing
the scheme. The State Governments have got
the necessary technical know-how also, and
they will take interest in it.

Another point I would like to mention here
is about shipping between Allahabad and
Haldia. It should be wunder the State
Government. No private company should be
given, the right of shipping in this area.
Otherwise, it will be a mess. This should be
entirely under the control of the Government.
It should not be under the control of any
private body. No private body should be
allowed to ship in this area.  That is my
request.

Another point has been mentioned by an
hon. Member. Still I will mention it. From
Haldia to Allahabad the waterway is to be
declared as national-waterway. Sunderbans is
the most backward area. It is a border area. It
is very strategic. Sunder, bans should also be
included in this national waterway. The stretch
between Allahabad and Sunderbans should be
declared as national waterway. It is necessary
not only for the development of Sunderbans
but a for the development of the entire eastern
region. The forest produce Of Sunderbans is
used not only by the eastern part but by other
parts of the country also. So, for the
development of Sunderbans and considering
the strategic situation of Sunderbans, I suggest
that Sunderbans should also be included in
this national waterway.

These are my suggestions. And lastly I
would suggest that the Bhaji-wati Committee
in 1970 suggested that six waterways of the
country should be declared as national water-
ways. And these things have been considered
by the Government of India through various
committees for the last two decades. In 1970
the Bhagwati Committee had suggested that
these six waterways in various:
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parts of the country should be cieclared
national  waterways. Our railway
communication and road communication
are suffering from bottlenecks. Thanks to

the efficiency of our railway
administration, we are  witnessing
extreme  bottlenecks in  ewagon

movement. Because of the high cost of
petrol and diesel, we find that the cost of
transport by trucks is going up. So* these
six waterways in different parts of the
country should also be developed. I
would request the hon. Minister that the
Government should come up with another
Bill for declaring the other *waterways as
national waterways. In Tegard to this Bill
which has come after 20 years, I would
only repeat one English dictum: better
late than never.

wl fora wex Wy IvEwTETRr ST,
¥ g fad A dze §F faw owr
# AAr wgrRA & qeAd TEAT 9REar
| Tedig AT faga® wrw wrT
I B, A uATrs A AT A
| WY AT SATAE A A3
fau fafer & | AfFa a7 sTA6t
St fegmmm ¥ g @wt & fao
Tl & A F-—gArr  HT AT
F fav Tomef F ower oA F
AFA—3IT T HWIT o7 FAT A
oI &4, A8 weeara W7 fasrare
FrEAT AT | AEEN ¥ W AT
g & fav T4r wEew W &
fac  sast @1 gfaaw grew @A
ag afvad 7@ §  Swdty, fafrer
UTTAE WA § Agw HEeE g Sar
g, wuk g agrdr  wfge @
FEET ¥ AAdE wEAwy ¥ fao
ax & wger &, wa-daz fav A
g 1 uE ¥ wF wm—A At T
ar—& a7 for =, &7 faw o
IR AT AT M 3 A IA AWML
& fao, Cawed A oA &

S o 2y o5,
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ag ot faags = o W@r @
.. "cost of transport, energy efficiency,
generation of employment among

weaker sections of the community and
less of pollution."”

A At & are ¥ & A qear
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aiw g W@ | Afea #Ar @i A7
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THE VICE-CHAIRMAN (SHRI LADLI
MOHAN NIGAM): The question is:

"That the Bill be passed." The

motion was adopted.

SUPPLEMENTARY DEMANDS FOR
GRANTS (GENERAL) 1982-83

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARADHANA POOJARY): Sir, I beg to
lay on the Table a statement (in English and
Hindi) showing the Supplementary Demands
for Grants (General) for the year 1982-83
(July 1982).

RE. COMPLAINTS ABOUT ERRATIC
SUPPLY OF WATER AND ELEC-
TRICITY AND N ON-WORKING OF
TELEPHONES—contd.

SHRI ARVIND GANESH KUL-KARNI:
Sir, it is really ridiculous for me to stand up
again and point out the same damn thing. The
point is, there is no power in the whole
building right from the Parliament Library to
this place. In the lobbies the telephones are not
working. I just now came from home. Since
there was no power, I came here. I could not
sit at home. Such is the position. May I
request you to direct the Deputy Minister in
the Department of Parliamentary Affairs, who
is sitting here, at least to please look into this.
What type of arrangements are made for the
sitting of Parliament at least. It becomes
ridiculous and a joke. Right from Parliament
Library there is no power, in all the lobbies
and the Central Hall. Will the Deputy Minister
please look into what is going on? How is this
Government working?  (Interruptions)
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THE MENTAL HEALTH BILL, 1981

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B
SHANKARANAND): Mr.  Vice-
Chairman, Sir, I had given notice loj the
consideration of the Mental Health Bill,
1981. Now., Sir, if the House agrees; I may
be permitted to mov< that the Bill be referred
to a Join Committee of the two Houses.

Feaqs ey (s wreei Aga fam):
AT §EA 5\ T E P
HON. MEMBERS: Yes.

SHRI B. SHANKARANAND:
to move:

SiIbeg

"That the Bill to consolidate ai amend
the law relating to the trea ment and care
of mentally ill pi sons, to make better
provision wi respect to their property a .
affairs and for matters connect



